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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE, AT PUNE

[LANO. 86 OF 2024

IN

APPEAL N0.32 OF 2024

M/s SHCHEM CORPORATION Applicant
Versus

GUJARAT POLLUTION CONTROL BOARD Respondent

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT TO THE
APPLICATION FOR CONDONATION OF DELAY.

I, Mr. Mukesh R. Macwana, Adult, Senior Environment Engineer, Gujarat
Pollution Control Board, the authorised signatory of the Respondent, do
hereby state on solemn affirmation and make this Affidavit in Reply to the

Application for Condonation of Delay, as under:

1. At the outset, I say that the Application filed for condoning the Delay is

not maintainable and deserves to be dismissed.
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2. If the Application, as filed by the Applicant is perused, there is no
genuine or bona-fide reason mentioned in the Application to condone

the Delay and therefore also, the Application deserves to be rejected.

3. Without prejudice to the aforesaid contentions, from the contents of the
Application for condonation of Delay, save and accept what is

specifically admitted by me hereunder is not true and is denied.
4. The contents of para 1 and 2 do not warrant any comments.

5. The contents of para 3 are matter of records and pertains to the filling of
the Appeal by the Applicant and thus, are not disputed, so far as the

same are not contrary to the records.

6. The contents of para 4 are not true and are denied. [t is not true that the
Partner of the Applicant Mr.Vijay Sheth was critically ill and was unable
to follow up on the process and that the Applicant tried its level best for
revocation for the Order, however, the said efforts did not yield any
results, as alleged or otherwise. It is further not true that the Applicant
thus could not file the Appeal within the stipulated time of 30 days and
there is delay of 29 days in filing the present Appeal and that The
Applicant, thereafter approached the Advocate, who has filed the
present appeal for the Applicant u/s16 of the National Green Tribunals
Act, 2010 and that in the said process, the delay of 29 days was caused

in filing of the present Appeal, as alleged or otherwise or at all.

7. The contents of para 5 are not true and are denied. It is not true that the
delay of 29 days caused in filing the appeal is not intentional, but
circumstantial as the same has been caused due to the facts and

circumstances as stated in the Application and that therefore, in the

> “Linterest of justice, it is necessary to condone the same, as alleged. It is

;“ﬁf;rkrther not true that the condonation of said delay will not be caused
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the Applicant would suffer irreparable loss and hardship as alleged or
otherwise or at all.

8. No Reliefs as prayed for in the Application deserves to be granted.

What is stated hereinabove is true and correct.

This Affidavit is solemnly affirmed at Gandhinagar on this 27t day of May,
2024.
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